
ACT No. V OF 1885. 

(Receivecl the asseflt o f  the Govert~or Geue~al on t A e  6 th  Pebruary, 
(1865.) 

An Act to amend the Indian Ports Act, 1875. 
WHEREAS it is expedient to amend the Indian 

Ports Act, 1875, in manner hereinafter appear- XI1 of 1875. 
d 

- 
ing; I t  is hereby enacted as follows :- 

Amendment 1. I n  section 42 of the said Act, for the morcls 
of section 42 " Coliservator of every port to mrhicll such order re- 
of the Indlal' lates, and in the custom-house, if any, of every port Ports Act, 
1875. subject to this Act " the following shall be substi- 1 

tuted, narncly :-" Conservator, and at the custom- . 3 
house, if any, of every port to nrllicli such order 
relates ". 

3 
I 

Addition to  2. To the fourth paragraph of section 47 of the \ 

section &'of said Act the following sliall be added, namely :- 
1 

the same , - 4 
A C ~ .  "The expenses aforesaid shall also include the pen- 

sions, allowances and gratuities of persons who have , 

beell employed under this Act in the port, oy such 
portion of those pensions, allowances and gratuities I 

as the Local Government may -by rule determine ". . -  i 

Further addi- , 3. After the fifth paragraph of the same section 1 
tion to the the following shall be inserted and shall be deemed - 3 
same section. d to have been inserted from the date on which the said 

Act came into force, namely :-" With the previous 1 
sanction of the Local Governnient the authorities of 
any port may, from time to time, contribute a sum 
from the Port Pund Account o! that port for all or . 
ally of the purposes inentioned in section sixty. 

" The sum so contributed shall, if, and so brig 
as, the Local Goverllment so directs, be in substitution 

of 




